
 

 

IN THE  INCOME  TAX  APPELLATE  TRIBUNAL,  ‘C‘ BENCH 
MUMBAI 

 
 

BEFORE: SHRI MAHAVIR SINGH, VICE PRESIDENT 
      & 

       SHRI M.BALAGANESH, ACCOUNTANT MEMBER 
 

     
ITA No.6288/Mum/2019 

(Assessment Year :2008-09) 

The Asst. Commissioner of 
Income Tax, Circle 4(1)(1) 

Room No.640, 6th Floor 
Aayakar Bhavan 
M.K. Road,  
Mumbai – 400 020 

Vs. ICICI Securities Limited 
ICICI Centre, H.T. Parekh 

Marg, Churchgate 
Mumbai – 400 020 

PAN/GIR No.AAACI0996E  

(Appellant) .. (Respondent) 

 
CORRIGENDUM ORDER 

 
PER M. BALAGANESH (A.M): 
 
 This appeal was listed for hearing on 21/06/2021 in ‘C’ Bench and 

was heard on that day. This Tribunal had passed an order on 24/06/2021 

disposing of the said appeal. In the said order it has been wrongly 

mentioned in the first page of the order that this appeal was heard in ‘A’ 

Bench instead of ‘C’ Bench. This error has been rightly pointed out by the 

assessee vide letter dated 03/09/2021. Hence, this corrigendum is issued 

and the order is to be read as being disposed of in ‘C’ Bench and not in ‘A’ 

Bench. 

       
 
 

Sd/- 
(MAHAVIR SINGH) 

Sd/-                             
(M.BALAGANESH)                 

VICE PRESIDENT ACCOUNTANT MEMBER 

Mumbai;    Dated           29/09/2021   
KARUNA, sr.ps 
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Copy of the Order forwarded  to :   

                     
  

 
 
 
 
 
 
 
 

 BY ORDER, 

 
 

                                                                                       

(Asstt. Registrar) 
ITAT, Mumbai 

 

 

1. The Appellant  

2. The Respondent. 

3. The CIT(A), Mumbai. 

4. CIT  

5. DR, ITAT, Mumbai 

6. Guard file. 
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